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CENTRAL ADAINISTRATIVE TRIBUNAL
CALCUTTA BENCH

No,MA 365 of 2001 | R
0A 1411 of 96 | Date of order 3 4,3.2002

Present ¢ Hon'ble Mr.B.P.Singh, Administrative Memb er
Hon'bla Mr.MeLoChauhan, Judicial Member_

RASINDRA NATH SINHA “
. vs 4 :
"UNIOWN OF INDIA & ORS

For the applicants & Mr, 0L .Bhattacharjees counsel

For the respondents & Ms.l«5 nyal, counsel
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When this Case was taken up it was brought to our nétice that
the shouw cafpse notice dated 26,7,36 (ﬂnnaxdre 'G') was issued to the
applicant to which he made a representation dated 16,8496 (Annexurs "H').
The Revisioning Authority after due consider ation of the representation

@ Jthe shou Cause notice, passed a final order @Fted 7,10436 (Annexurs
'I'), By this order the Revisioning Authodity enhanced the punishment

order given by the Disciplinary Authority and other asthor ities and

~ therefore this order becamse the first order so Far as the c asgoof the

applicant is concerned. According to the provisions of CCS(CCA) @@ﬁas

- the applicant was entitled to prefer appeal against this order before

the compatent authority . From the perusal of the D& it appears that no
appeal has baen preFerred,lnstead the applluant has filad this UA on
the OppcttunltY‘OF
29,11.964 Thus this OA has been f iled uithout availing or[the normal
channel for sattlxng the grievances under the CCS(CCA) Rules,
2, From t he above we find that the applicant wasted about 6 years
time in delaying the consider ation of his’grievancas, When this fact was
brought to the motice of the 1d. counsel For the applicant he submitted
that the full Facts were not brougﬁt to his notice.
3o Ld. counsel for ths fespondénts has Fiied reply in this case
and contested the averments made in tha application.

4, From whatever has bean observed by us in the above par agr aphs,

it is clsar that right to make appeal against the order dated 7 10,96 -

PR Q2,/i'



"  ...:'2 fm
| .

W as abaila#le to the applicant which he has not exercissd under the

ces(Cca) R-:t\?llesa He has‘already Wasted about 6 yesars' time. The 1d,

counssl for the gpplicant prayé to withdr au the case and prefer an
appeal agalnst the said order befere the Appellate Autha ity. He also
pr ays that%tima spaent by him in filing this OA before the Tribunal
should ba c%ndoned for the purpose of limitation in prefering ghe

appeal. As %he spplicant has Filsd this A within the statutory per iod
prescr1b3d>§éf¥

ap@@al.on 29,1196 we are agreasable to the azbhove praysry)
of the ld. ?ounsel for the applxcantg

Se ' ﬁn view of the ghove, ue hereby permit the ld. cou&%el for

tha applxcant to withdraw the cass. We give lihaerty to the ld counseal
for the appﬂi ant to file an aopeal before the appraprlate authorxty
and in case the gppeal is filed within 4 weeks from today the Appellate

Authorxty Will not take the ground of linitation and. entertain the & i

L on merit S
appeal and dispose of the appaal[b@)paSSLGg a speaking order within 3

l
months from the date of recelpt of the appeal,

64 u%th this direction the 04 is dLSpOSQd of. The MA also

stands dispnéad of, No order as to costs.,
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